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I. the Chairman of the Committee on Private Members' Bills aDd 
Resolutions, ha\ring been authorised by the Committee to present the 
Report -on their behalf, present this Thirty-eighth Report. 

2. The Committee met on 3 August, 1987 for-

I. Examination of the following Constitution (Amendment) Bills 
under rule 294(1) (a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1987 (Amendment of 
articLe 74, etc.) by Prof. Madhu Dandavate. 

(2) The Constitution (Amendment) Bill, 1987 (Amendment Of 
article 78) by Shri Shantaram Naik. 

II. Reconsideration of classification of the following Bills:-

(1) The Indian Penal Code (Amendment) Bill, 1986 (Insertion 
of new sections 298A and 298B) by Shri Shantaram Naik. 

(2) The Constitution (Amendment) Bill, 1986 (Amendmettt of 
article 368) by Shri Shantaram Naik. 

(3) The Standardisation of Style of Names of Citizens Bill, 
1986 by Shri Shantaram Naik. 

(4) The Constitution (Amendment) Bill, 1987 (Insertion of new 
articles 4A, 4B, 4C. etc.) by Shri Shantaram Naik. 

111. Allocation of time under rule 294(1)(e) of the Rules of Pro-
cedure to the Resolutions at item Nos. 2, 3 and 4 set dOwn in 
the List of Business for Friday, 7 August, 1987. 

Examination of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the following 
findings as a result of their examination of the Bills:-

Findings of tke Committee 

(1) The Constitution (Amendment) Bill, 1987 (Amendment of 
article 74, etc.) by Prof. Madhu Dandavate. 

The Bill seeks to amend the Constitution with a view to provide that 
Par1iament may inquire into whether any, and if so what, advice was 
tendered by the Council of Ministers to the President and whether the 
Prime Minister performed his duty as respects the furnishing of informa-
tion. etc. to the President. 

After considering all ~ts of the Bill. the Committee recommend 
that the member may be permitted to move for leave to introduce the 
BilL [P.T.O. 



2 

(2) The Constitution (Amendment) ~ill, 1987 (Amendment oj 
article 78) by Shri Shantaram. Naik. 

The Bill,-.eeks.to-ametuiartlOle 78 of ... ·ConIti~cm·~ a:·view to 
provide that the informatio~ :supplied ,by. tbe ~ ~ter to !he 
President may be in a summary f~ anP .. tP,e informatlon so supphed 
shall not be questioned. . 

After considering all ... peets of the Bill, the· Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

.'" "ReconsideratiOn of the classification of Bills 

4. The Committee then considered the request of Shri Shantaram 
Naik to reconsider their earlier decisions (vide Eighteenth, Twenty-ninth 
and Thirty-third Reports') regarding the classification of following Bill9 
from ca~gory 'B' to ca~ory 'A' :-.. ;:":. . 

(J) The Indian Penal Code_(Amendinent) Bill, 1986 (Inse7·tion 
Of new sections 298A and 298B). 

(2) The Constitution (Amendment) Bill, 1986 (Amendment of 
article· 368). 

(3) The Standardisation of Style of Names of Citizens Bill, 
1966. 

'(4) The Constitution (Amendment) Btn, 1~7 (Insertion of new 
articles 4A. 4B. 4C, etc.) 

5. On reconsideration, the Committee did not see any justification for 
alterlDl the original categorisa,tion of all t.he. four Bills. 

Allocation of time to Resolutions 

6. The Committee recommend auocation of time to resolutions as 
follows:-

(1) ~olution by Prof. Madhu Dandavate regarding 2 hours 
White Paper on defence deals and FERA viola-
tions. 

(2) 'Resolution by 8hri Mohd. Mahfooz Ali'· Khan 2 hours 
regarding measures- to end food adulterati~. 

(3) Resolution by Shri -B. ,N. Reddy regllrding 2 hours 
measures' to rettl~ve drought oi>nliitions. 

7. The Committee recommend tha~ 

I',,, 
(i) Prof. Madllu Dandavate and. ~hri Shantaram Naik be permit-

ted to move for]eave to introdUCe their Constitution (Amend-
ment) Bills; and ' 

(ii) . the allocation of time to ·'resolutions, as 'shown in paragraph 
,. 6 above, be agreed to by the House. 

'l~' .. ,." .' .. 
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